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CENTRAL ADMINISTRATILE TRIBUNAL 

ADDITIONAL BENCH,CALCUTTA. 

a. 	OF 1996 

te or Order 	28.062001. 

Adhir Kumr 1Iukherjae, son of Late Kunj Behari f1uherjee, 
aged about 59 years, Ex-Drrice Superintendent Grace.nI, Land 
Engg.) - since retired, under Otiief Engineer, Neto Railway, 
Chouringhee Road, Cal, at present residing at /*' Gandhi 
Colony, Regent Lstate, CalcuttB.-92. 	 _________ 

Djdvocate;u. lir. Sarnir Ghosh. 

vs. 

Union of India, service through the General 1'nager, Iletrt 
Railway, 33/1,, Chouringheè Road, Calcutta. 	11. 

General r1anagr, 11et'o Railway, 33/I 9 Oiourinhee Road, 
Calcutta?1. 

Chief engineer, 	tro Railway, 33/1, ChowringHee Road, 
Calcutta-?. 

Deputy Chief Engineer, Tunnel,tieto Rly., 33/11 	ow.  
inghee Road, Calcutta. 

Dy. Ohiaf Personnel OPPicer, Pletro Railway, . 33V 1, Ghow-
righee Road, Calcutta-?. 

Shri I.R.K.T.Raju,ExecutiveEngineer (Tunnel), tro 
Railway, Calcutta-37,Enquiry Officer. .....RESPONDEN1S. 

jBy Advocate:_ Shri S.K.Sengupta. 
Mrs. S.Sinha. 

I- 

HDN'BUI1R. JUSTICE SNARAYAN, VIC&HAIRMAN:. 
FItJN' BLE MR, L.R.K. PRASAD, MEMBER (AD9INIStRATI\A). 

U R IDER ièc 

JUSTICE 5.NARAYA1J, V.C.:- 	The instant O.A. is ditrected 

against a disciplinary proceeding initiated against the 

applicant under Rule 9 of the Railway Serants (Cisciplie 

& Appeal) Rules, 1966. Be it recorded that this ~Pr a ce 

ding was initiated by issuing Memorandum of Uiargs dated, 

17th March, 1994, ad even aPter a lapse of more then six 

yeers,the proceeding has not yet been concluded and,in 

the mean while, the applicant has since retired on super- 

annuation Prom 1st April, 1994. The retiral benefi:s, 

excepting provisional pension, have been withheld. This 

being the position, learned counsel for the appliant 

presently insisted only for an expeditious disposl of 
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2.  

of the pending 48piPlinary proceeding. Quite airly, it 
oj 

was conceded by the learned counsel appearing on behalf 

of the respondents 8130 that the proceedings Jught not 

to have delayed so long. 

2. 	 In the facts , as noticed abve and 

in the light of the submisalona made by the le4ned counSel 

for the either side, it is deemed expedient thatt this Q.f. 

bc disposed of with a direction upon th responients to 

expedite the pending disciplinary proceeding agst the 

applicant in accordanco with lw end to dispose of the 

same within Pour month5 Prom the date of communication 

of thIs order. It i, however, made clear that we have 

eXpresSed no opinion on the merits of the cased We would 

also direct 	that the applicant must cooperate for 

expeditious disposal of the proceeding failing Which the 

respondents will be at liberty to decide the proceeding 

exu5parte, 

(L. P. 1. PRASD) 

ujth the 

COs ts, 

3. 	 This O.1, is thus, disposed 

direction, as above.There shall be no order as 

(S. NARYAN 
V1C 	CHA IA F 


